‘;

IN  THE CENTRAL ADAMINIBTRATIVE TRIBUN AL

PRINCIPAL BENCH
NEd DELHI.

Da No, .991/1995"
New Delhi this the 21th day of April,1997
Hon'ble Smt,Lakshmi Suaminathan, Member (3J)

1. Shri K,P,Tiuwari,
s/o late sh, Jang Bahadur Tiyari,
R/a 977,3ector=¥Y,Pushp Vihar,
N o Oelhl. -

2. 3hri Rndhey Sham,

.8fo Sh.K,P. Tiuari,

"R/0 977,3ector-7,Pushp Vihar,

New Nglhi, .
eres Applic ants
(None for the.applicants)

Vs,
1; Union of India, through the 3ecretary,
Ministry of Urban Oevelopment,
Nirman Bhawan, New Delhi.

2, The Directorate of Estates,

MNirman Bhauwan, New Delhi,

3, Mr,P.M, Mighra,
+ne cstate Officer,
Oirectorsts of Estates,
Nirman Bhawan, N/Delhi,

N R - . t
(None for the respondents ) sevs Respondents,

0 RD £ R (ORAL)
(Hon'ble Smt,Lakshmi Swaminathan, Member (J)

None. for the partiss,even on the sscond call,

"It is seen that none had appeared for.the-applicantssven on

the last dates,of hearing.i,e. 4.8:95,15,9.95 and 10.10.95,

The appliCanﬁahavéalso Failed to filse rejoinder in spite of

saUeral opportunities- haumng b een granLed to &han.
2. . In the above éerUMBtanch, it s@aii@bﬁkpresuned
that the appllcanﬁaaLEHGt nt r%j§ed in pursuing this case

QLLOA
and the application 1s/dlsmlss d for default and none

(Smt.Lakshmi Suéhiﬁéﬁﬁ;;;—"gff

Member (3J)

prosecution,

sk



